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have in vok ed  the provisions o f  V il­
lage and Sm all T ow n  Patrol A ct, 
1918 th ereby  asking v illagers to keep 
a watch on the track. The State 
G overnm ents have also geared up 
the in telligence m achinery. C lose 
liaison is m aintained w ith  all invea- 
tigating and in telligence cigencies as 
w e ll as the Special C ell in  the In ­
telligence Bureau (M inistry  o f  H om e 
A ffa irs ). A t all levels frequently  
available in form ation  is exchanged  so 
that coordinated efforts are m ade to 
prevent and detect sabotage cases. 
Due to tim ely  action  taken by  R a il­
w ay P rotection  F orce and gangm en 
patrolling the track  since N ovem ber, 
1977, 17 cases o f tam pering w ith  the 
track w ere prom ptly  noticed w h ich  
led to prevention  o f serious accidents.

Oath to abstain from  drinking by 
Judg^es

1071. SH RI SH AN K ER SIN H JI 
V A G H E L A : WUl the M inister o f
LA W . JU STICE A N D  C O M P A N Y  
A F F A IR S  be pleased to state:

(a ) whether a proposal was under 
the consideration  o f  the G overnm ent 
that future appointm ents to posts o f 
judges fo r  the H igh Courts and the 
Supreme Court should be a s k ^  
take an oath to abstain from  drinking 
as a pre-cond ition  for  their appoint­
m ent;

(b )  w hether a final decision has 
since been taken in the m atter; and

(c )  if not, the reasons fo r  delay and 
w hen a final decision  is liknly to be  
taken and w hether there is a proposal 
to im plem ent this rule to fu ture  p r o ­
m otions also besides new  appoint­
ments?

THE M IN ISTER OF L A W , JU S ­
TICE A N D  C O M P A N Y  A F F A IR S  
(SH R I SH A N TI B H U S H A N ): (a )
'I'here is a proposal under the co n - 
sideM tfon o f G overnm ent that in the 
cape of-r fresh appointm ents to the 
H igher Judiciary  a declaration  or 
undertaking should be obtained from  
the person proposed  to i^be appointed 
that he does not take intoxicating 
drinks or w ill not take them  during

his tenure as a Judge (as the case 
m ay b e ) .

(b )  No. S ir,

(c )  The proposal is still under con ­
sultation with the Chief Justice o f  
India. A  final decision  w ill be  taken 
after receipt o f  his view s. The p rop o ­
sal does not extend to  confirm ation 
(as perm anent Judge) or prom otion .
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